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THE ABOLITION OF CASTE AND
RELIGIOUSTITLES FROM NAMES

BILL, 1983
MR. DEPUTY CHAIRMAN: Mr.
Chitta Basu absent.

Mr. Sukomal Sen absent. Mr. S.
Dhabe absent. Mr. Murasoli Maran
absent. Mr. Adinarayana Reddy.

SHRI ADINARAYANA REDDY
(Andhra Pradesh); Mr. Deputy Chairman, Sir,
with your permission I move.-

That the BiH to provide for ti and
religious titles names; be taken into
consideration.

Sir, the title of the Bill is to r
abolitioi : and religious tiiles from
But my main intention in bringing thii Bill is to
provide a full-scale d sion on the present
casteism and communal tendencies [hat have
raised their ugly head in this country. In the
Statement of ; i and Reasons it is said in our

country, communal. anti-sociai  and
divisive . are trying to  disintegrate  the
country by fomenting casts and religious

feelings. Communal disturbances have been
taking place quite frequently in different parts
of the country.  This is leading to. the
weakening of the democratic, secular and
national character of our nation. The aim of
achieving national integration  in our country
can be fulfilled only when a casteless and
classless society is established. What is
happening today is that a person is required to
state his caste or religion
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in the forms prescribed by various Go-
vernmeny Departments, educationa) insti-
tutions, Public Scrvices Commissions,
Employment exchange ste, This is evidently
not in consonance with our cherished ob-
jectives, it is, therefore, necessary to eli-
minate the requirement of mentioning the
caste and religion in any such form or
other documents. ’

Today we see and encounter in every
walk of life, including the political arena,
and the recruitment for jobs, the monster
of caste and communal comsiderations
trying to dominate and vitiste the atmos-
phere. That is the very reason for the
forces of seculacism to unite (0 carry on
a relentless fight against these chauvinistic
forces which are trying to  engulf  the
country in a civil strif which in parn wilk
resulg in the disintegration of the country.
This must be resisted and prevented at
any cost by ali right-thinking persons who
believe in yecularism, democracy and  in-
tegrity of the country.

We are well aware what had happened
in th: past whenever the communal forses
gained epper hand and how it ultimately
lzd 10 the partition of the country, Unless
the secular forces are united to wage a
war agamst casteism and  communalism,
the forces of disintegration in the gurb of
tastz and religion will gy their best to
relard the onward march of the nation sa
scculur and scientific fines,

Ths communalisis and casteists want no
escontial change of the political and eco-
nomic structure, They are interested in
the preservation of 1heir vesled interssts
and “Statos-Quo™. As a matter of  fact,
they function polilically by zalling them-
selves non-comminal and try 10 confuse
the masszs,

Here I would like 10 quote the following:.

“The commphuy organisations and
parties have ne programme except 2
negative one of not disturbing the sociat
order,” said our great leader Pandit
Jawzharlal Nehrw., He  further said:
“The bulwark of communalism today is
political reaction and we faog that com-
munal leaders ifevitably tend to become
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reactionaries in political and economic
matters."

Panditji's words uttered more than two
decades ago apply very much to the present
day conditions in our country. Today these
divisive forces of communalism and casteism
are aided and abetted by fo reactionary
forces.

Our nationalism essentially is secular,
sed to communal sectarianism.
"lhe freedom movement in the country

strengthened the forces of secularism  and
people were not giving importance to caste
or religion. The nationalist movement
brought to the fore the latent energies of
the nation to combat the forces of com
munalism. However, the divide and rule'
policy of the British rulers encouraged
communalism and casteism and other sec
tarian . The communal rep
resentation  extended to the  Muslin*
1909 a to do so even in the
s paved the wayl of the country in
Hence, lessons fiom

In this age, science and technology are making
rapid strides, Science enables to break the
barriers that divide and bring them close 1 to
live in a global village. The revolution in
communications  and  other  scientific
advancements enable us to cross hitherto
unsurmountahle bar-We could reach the moon;
explore the outer space. But, the barriers in the
name of caste and religion are making
strangers of their own brothers. Science
enabled us to cross the physical barriers, but
the mental barriers.of caste and religion still
divide the people.

Ours is a forward looking nation. We have
a bright future in the comity of nations. The
future of India is not linked with the
sectarian  consideration of ca or
communalism. India's future is linked with
secularism and socialism.

Religion can continue as a personal matter.
State hai nothing to do with religion.

[ RAJYA SABHA | Titles lioin Names Biil, 19St 180

—Discussion not concluded

tma Gandhi, Father of the N stated
the same in unequivocal terms immediately
after achieving Independence. I quote;

"Religion was a  personal n
if we succeeded in confining il
personal plane, all would be well in
our political life. The manifestation of
brotherhood which we witnessed today
would prove a passing show if we .lid
not consolidate it by suitable acts iu
the social and political spheres. If th;
officers of the Government as well Ps
members undertook ti ponsibility
and worked wholeheartedly for th;
creation of a secular State, then only,
could we build a new India that would be
the glory of the world."

Thus Mahatma Gandhi emphasised Ihe
necessity to strengthen secular State by
making religion a personal matter.

By the bold step taken by our late Prime
Ministry, Shrimati Indira Gandhi in 1976, th;
Indian Constitution was amende: in the
Preamble the v Socialist" were added.

Secularism and social reform are ani parcel
of the national movement. Lokmanya
Balagangadhar Tilak said, I quote:

'If God ordained untouchability, 1 will
not recognise that God."

Mahatma Gandhi went further and said, I
quote:

"If untouchability is to be regarded as
pari of Hinduism. I cease to be a Hindu."

DR. Ambedkar and Prime Minis-
Jawaharlal Nehru tried their best to moi the
Indian Constitution on secular lines.
Untouchability was abolished and discri-
mination in any form was prohibited. Thus
Ambedkar and Jawaharlal Nehru promoted
secular outlook in aU fields of life.
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Nationalism transcends the obligations and
loyalties of caste, tribe, race and reli gion. In
a national State, the relationship between ihe
citizen and the Governm. is only concerned
with his or her loyalty to the nation.
Government should not be concerned With
anybody's religious or non-reiigious views as
they are personal rs and are subjective
feelings.

Stats  should recognise every clti-
rily as citizen shorn of all other J
sive and s. filiations like caste nnd
religion. Then divisive ar I are discouraged
and pushed aside as unimportant matters from
tbe mainstream of national and social life. If
the Government itself is interested in knowing
differences of caste and religion, peop'e will
naturally think that as the Government is also
interested in knowing the caste and religion of
the citizens such a feeling among the citizen
promotes a non-national aspect. As caste and
religion promote non-national feelings, there
is a danger that by the conspiracy of circum-
stances non-national feelings may promote
anti-national feelings. Hence by removing the
columns of ca‘te and religion from all the
forms. Government would create a congenial
atmosphere for promotion of national
integration.

Sir, the Government of India has issued
orders for abolition of reference fo caste and
sub-caste. But, the columns continue to be in
the forms. This leads to com-p ications.

Whatever impressiong children gather in
their childhood, they will leave a deep
impression on lheir further life. We have to
give training to our children for a casteless
and secular society. If they are constantly
reminded that they should belong fo a caste
and a religion, we are giving them training to
think always on the line, of caste and relgion.
In order to bring up our children as future citi-
zens, it is ou, responsibility to bring them up
wthout any mention of caste and religion.

Sir. let me clear one thing. When I say
'casteless and religionless', let not the hon.
Members of the House misunder-
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stand that I wish to promote something
immoral.  Let me, make it clear that caste and
religion hav, nothing to do with the promoton of
morality.  One can be good and do good to
others without religion. This hag been amply
demonstrated by the atheists, humanists,
rationalists and progressive-minded people al!
over the world. In India, Periyar E. V.
Ramaswami, Gora and M. N. Roy ar, shining
examples in this regard apart from the
national leaders of the time. Sir., let me repeat
that the removal of references to religion in
application forms is a small but significant step
in the drection of national integration. The
abolition of the column will not affect the
interests of the Sche duled Castes or
Scheduled Tribe others who have
reservation”. They will enjoy the benefits by
filling separate form for that purpose.

Sir, in the modern age, the Government
iy an important instrument f social cha
nge. Government should promote secular
value, and secular outlook. Communal
riot o. Caste barriers must fall.
Religion should b, only a personal affair.
State has nothing to do w'th it as religion is a
personal affair. When we march towards
castelessne s and secularism, Government
and people wouM devote their time and
energies to the real problems of the people.

Poverty. hunge, and inequality are the real
enemies of social progress. Hence, I appeal to
all the hon'ble Members to consider this Bill
for the abolition of caste and religion columns
in all the Government applications and pave
the way for social and economic change in
this country.

The gnestion M>as proposed.

vﬁa‘ad'u ATTErY qrEy (Faw]
FIAITT
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SHRI M. A. BABY (Keraia); Sir, I am on
a point of order. The Hon. Member is
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discussion,

MR. DEPUTY CHAIRMAN; No, he is
speaking very much within his limits.
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"We, the people of India, having sole-
mnly resolved to constitute India into a
Sovereign, Socialist Secular Democracy
Republic and to secure to all its citizeng
Justice, social, economic and political;

Liberty of thought, expression, belief,
faith and worship;

Equality of status and of opportunity;
and to promote among them all

Fraternity assuring the dignity of the
individual ,nd the unity and integrity of th,
nation."
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN). Thank you very much.
Mr. Valampuri John.

SHRI VALAMPURI JOHN (Tamil Nadu).
Mr. Vice-Chairman, Sir, Mr. Adinarayana
Reddy richly deserves our congratulations for
bringing thi, particular Bill. the Abolition of
Caste and Religious Titles from Names Bill,
1983.

Though he has brought this Bill, I would
like to say that this particular Bill is a
positive exercise but this i not a penacea for
the ills the Indian society is having today.
This Bill is over-ambitious. It is like
prescribing Anacine for » deadly cancer.

In th, Indian society for centuries together,
we know for certain that ther, have been
castes. This is a reality. From this reality we
have to travel farther, far beyond, to another
position, a totally diametrically opposit
position from the reality we have, a position
that there should not be castes, there should
not be discrimination on the basis of castes.
So, there are castes, which is a reality, there
should inot be castes, which is an ideal. So,
the Indian society today i travelling from the
reality to the ideal, to the idealism. So, while
we are living with castes, communities,
religions and with all the differences aiy with
aU the exp'oitations, We cannot simply ignor,
the fact that by just trying to remove the caste
names from the registers of schools and the
Employment Exchanges, we cannot find a
solution, a permanent solut'on to the problems
of caste. I would like to quote from Pt.
Jawaharlal Nehru in his address to the
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Congress Parliamentary Party on December
2, 1454 had stated.

"W, talk about casteism and we con-
demn it as we should. But the fact remains
that half a dozen or may be 10, so-called
superior castes dominate the Indian scene
among th, Hindus. There is not doubt
about it. And if I talk about th, removal of
casteism don't understand by that that I
wan to prepetuate the present
classification, some people at the top and
other people at the bottom. If we don't
equalise or tend to equalise, undoubtedly
casteism will flourish in , most dangerous
way."

So, Pandit Nehru himself said when we talk
about casteism and we condemn it as we
should, yet the fact remains that half a dozen
or may b, ten so-called superior castes
dominate the scene in this country. So, it is ,
reality that we are living with different castes
among casles in our community. So, it goes t°
prove that we can never have equality among
the unequals. When we are unequals, we
cannot have equality at all. That is why the
reservations came. Tamil Nadu was a fore-
runner. Periyar E. V. Ramaswamy, a great
lather of the Dravidan movement, was
principally and primarily responsible for so
many reforms. So, when we say particularly
there is a reality that we are living with castes,
we should not brush aside his kind of a
reality; We cannot close our eyes to this
reality. We cannot paint a rosy picture as
Shri" Kalpnath was painting that casteism and
communalism will go. These are all
expectations. This is an ideal way we have to
reach. But Indian hard reality i totally
different. I still remember how far we
struggled, how we met with difficulties when
we demanded a stamp to perpetuate the
memory of E. V. Ramaswamy, the greatest
social reformer after Buddha. I do not blame
the Communications Minister, I do not blame
the Government, I dont say that they yielded
to pressures, but ultimately we succeeded in
convincing the Government that Periyar
Ramaswamy who wag the great father of th,
Dravidan Movement and the greatest social
reformer after Buddha the country bas
produced, richly deserved a stamp. But when
we were demanding for a stamp,
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th, uppe; caste people built up pressure on the
Governmnt against this. First they said he wag
not  nationalist. It is essentially a fact that he
was a great friend ot Mahatma Gandhi and his
perticipation in the freedom struggle can never
be minimised by any reasonably sensible
Indian. Again they said he was anti-God, he
was an agnostic, he wa, ," atheist, he was
anti-religion, h, was anti-establi.-hment and
(finally they said he was anti-Brahmin.
Memoranda were sent and there were sig-
nature campaigns. Now, I would like you to
listen to all t™ *'d b, alive To the Indian
way of life, not for a Harijan, not for an
untouchable, not for a member of the
backward communities, but for a leader who
hag made ug what we are today. For a stamp to
perpetuate the memory of the greatest leader,
Periyar E.V. Ramu-samy we had to have a
vast struggle in this country. Since we
struggled for it, w, carry on thig wound and
that is the only wound that we transport and
transmit to tie coming generation.

I was hearing Mr. Yadav. Mr. Yadav is a
limping soldier. His is a wounded soul. The
ferocity with which he was forming his
sentences. I could understand how from a
backward class he speaks bringing out all the
agony the very backward community i
undergoing in his Siate, Bihar.

Here I would like to relate an incident of a
Cobbler in my State. One Cobbler visited , State
Bank of India branch in Madras. We make tall
claimg that we have made provision  for
specified and notified classes, for
economically weaker sections of society to give
them economic and financial assistance, but the
reality is reflected in thig case. The Cobbler
was not only denied the application form, but he
was not even allowed to enter the premises of
the bank because he was an untouchable.
This is a hard reality of India. What has
recently happened in the Railways proves that
we are living with the reality of castes. Unless
and unit;! we accept this caste will not go;
unless and until you accept there is a cancer,
you will not be able to cure the cancer. First you
accept there is a cancer, the, only you can find
ways an<j means to cure it. But if you say
cancer ig not there and
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you paint only a rosy picture, you are do-I
ing nothing but duping the whole popuface. I
would like to say the Southern Railway
Administration without the concurrence and
knowledge of the Railway Board amended
maliciously a circular. 4.00 P.M. Why do they
do it?  So far there was a provision in
the Railway Ministry that Khalasi should
b. appointed without any kind of basic
educational qualification. It was enough if
he was literate. and the rules th;a clarify
literacy were that he should be able to read a
few simple sentences and write only a few
sentences in his native mother-tongue. This has
been tbe explanation given by the rules of the
Railways. But now what they have don, is that
even for a Khalasi job, he should have an L.T.I,
certificate. Why this has come? I can say that
this is a connivance. This is a kind of treachary
of the upper classes in  the Railways, because
they would like to have their men who are well-
qualified. Thev are bringing this kind of a moral
blow on the Scheduled Castes and
Scheduled Tribes and the backward classes.
Sir,  without the knowledge and concurrence
of the Railway Board_this typ. of order is
being amended and a new section, number six,
has been added in the .ecent communication
from the Southern Railway adminis tration. I
can quote a number of examr.1”. that caste is a
reality here. Even tbe great Acharyas in ™y State
when they say thai they are revolutionising the
whole system of temple entry iy not correct.
They say it is not only Periar Ramaswamy, but
we Acharyas also allow harijans. But people
belonging to lower classes know what they are
doing. It is all their tall talk of allowing
Harijans into the temple. And it is all
their all talk of revolution and reformation.
Do you know what the Acharyas themselves do?
They allow the harijans and the low caste people
only to their temple, where they can go and not
the temples to which the upper class go. When
we ask them. Why don't you go to the small
temples they have in their villages where the
Scheduled Caste and Scheduled Tribe people
live? Why don't you set an example? These
Acharyas tell us that those templeg have not
been constructed according to the sanctions
of "Agamas". So even today "Agamas" stand
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in the way. Even today '"Varnashramu
Dharma" stand in the way. When there is a
brahmin and a non-brahmin yoa “ve to be
alive to the reality. There is enough
discrimination in aU the formus of this
coentry. But you simpy say that there is no
such discrimination. 3ut wc carry thi:, wound.
We carry this stigma-It is this wound and
stigma which we are transferring and
transporting to the generations to come. Here
it is not out of place to remember and I quote
Periar Ramaswamy who has said.

"1. The Sudras were denied education
because of Varnashrama Dharma. Even at
present 75 to 85 per cent, of them remain
illiterate.  The  condition of  the
untouchable, is still worse. So these
sections require reservation in education
fo, a long time.

2. Caste is the direct echo of Vaina-
shrama-Dharma. Varnashrama Dharma
or caste system has not been abolished
in the Hindu Law and that is given pro
tection in the Constitction. Neither the
upper caste nor the backward caste mem
bers have forsaken sub-caste at the time
of contracting marriage. Even jmon”®
Indian Christians, Buddhist; and Sikh>
caste " heing practiced. Among 'ndian
Muslims also it has its impact In some
other shape.

Thus caste is a reality in India.

3. Caste based reservation is like
tariff in , developing economy. In order
to prevent competition of highly efficient
industrial countries, we levy tariff on
foreign goods and save our own nascent
industries. Likewise the backwards re
quire to be protected by special conces
sions lik, reservation, scholarship and
relaxation in marks and age.

4. The Backward Classes my remain
ed manual labourers and they had bean
put at a disadvantageous position all
along. The injustice heaped upon thorn
is to be removed at least at this stage."
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So caste is a reality in this country, It we
were to remove caste system ultimately then
we would have to live and see the reality for
centuries  together. The esential and
fundamental fact remains that you can never
equate among unequals. This is what Pandit
Jawaharlal Nehru has said. You caa neve, hav,
equity among the unequals. Now if you make
them equals then speak about th, equality. But
in this country, I find there is a total
revolution. Even Dr. Ram Manohar Lohia in
his article "Swaraj" has accepted the views of
Periar E. V. Ramaswamy Naicker. There is so
much of increased percentage of reservation
for backward classes in the South. But in
States like U.P. and Bihar we find there is not
any increase in reservations as compared to
the Southern States. So, ibis is the reality of
the situation but when Mr. Kalpnath Rai says
that you are painting a rosy picture and that
colonialism will go and ™ * caste-ridden
society, this decadent society will ultimately
find its end. 1 do agree with him, not wholly
but partly, and I am reminded of the thai
despite aU these realities, casteism is on the
way out. Now for example, I go to my village.
20 years e"lier, an older man could ask
directly what caste you belong to. But after 20
years, | find today, he may not be able to ask
me what caste I belong? But instead of this, he
must find out my caste. So, what he asked me,
from which village you coni; from? From the
village he trick to fix my caste. But in the
village, there aie hundreds of communities,
100 castes and sub-castes. Then he asks, what
is the name of your father? From the father's
name, he thinks, he will be able to understand
my caste, fix my caste down. Again my
father's name is a very common name. So, he
is ,ot able to understand whether I am
Mudaliar or Chettiar; to which of the
backward clashes I belong to. Finally, the
crooked man with a ticklish brain puts me
another question, Are you a man elated to that
gentleman Becacse that gentleman's caste I,,
known to him. So, in a way, Mr. Kalpnath Rai
was right. Today, Deople who belong to the
older generation, they are not able to ask you
directly, what caste you belong to. So, n the
last 20 years, there has been some kind of
refor-
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mation, jome kind of positive change in the
society that they are not able to ask what
caste you be'on, to because now they think, it
is uncivilised, uncultured way to ask for the
caste of any particular gentleman. But this
does not go to prove the conclu ion that
casteism hag gone, because casteism Ts here
in this country for centuries together. So, this
institution which has been there for the last
2,000 to 3,000 years cannot go, cannot be
wiped out in a very momentary way. But I
would like to refer to Tamil Nadu here
because there is a total relevance of this when
Mr. Adinarayana Reddy has brought this Bil'.
When he says that the caste names from the
egsters of the schools, from the register of
employment exchanges be removed, I would
like to refer to Shri M. G. Ramachandran, the
Chief Minister of Tamil Nadu. He was the
first in the whole country, as a Chief Minister,
who tas taken a very positive step in
removing ihe caste names from the sign-
boards, from the road names. He has removed
it. There was a lot of criticism but he has
done it. Even then, I would like to say that
these are small steps, good exercises. They
can b, appreciated but to a limited extent,
Castesm, in India cannot go and will not go
utless and until we accept the reality.
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secular India. For that purpose we must
not think in terms of communities, caries
and wherever these barriers exist, we must
see to it that they are removed. This so far
as the people of this country aie
concerned.

So far as the Government is concerned, it
is obligatory on them that they should see
to it that no caste or no religious group is
discriminated against in service or in
economic field or upliftment or in any
other sphere, so that a day may ;omc when
it may be immaterial whether Mr.
Satyanarayan Reddy is there or somebody
else from a lower caste is there. So ling as
the lower caste man gets the same
opportunity and treatment, he will not
consider Mr. Reddy to be of a h'gh ca’te.
So, I would request the hon. Member that
he should withdraw thig Bill. T think tbat
the idea behind the Bill has been amply
met by th, discussion in this House so that
we all here, Hindus, Muslim , Sikhs, upper
castes, lower castes, Scheduled Castes,
Scheduled Tribes, all think ourselves as
Indians and see to it, the upper castes must
see to it, that the lower castes are not
discriminated against. The upper wastes
shou d e to it that members of any
minority community or any religious com-
munity are not di criminated against. When
thig thing happens, all these things will be-
come neglig'ble and will not be taken into
consideration.

With these words, Sir, I Woiild request
the Hon. Mover of this Bill that he should
withdraw it. But I think that he has done a
yeoman's service by bringing forth this
Bill as a result of which the attention of
tlie Government and ourselves is drawn to
the fundamental fact that this country has
got to get ,id of caste system or bused on
these religious considerations.

I hope, Sir, that he will accede to my
request and withdraw th, Bill. Thank you.
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[Shri Ghulam Rasool Matio)

seculap India, For thap purpose we must
oot thiik in terms of communilies, caswes
and wherever these barrlers exist, we must
see 10 it that (hey are removed, This 1
s0 far as e people of this country e
concerned. -

8o far as the Government is concerned,
it is obligatory on them that they should
see to it that no castc or Do religious
group is discminated aga.nst in service
or m economic feld or uplifiment or
goy other sphere, so  that a day may ~ome
when it may be immaterial whether Mr.
Satyanarayan Reddy is there or somebody
else from a lower caste is there, So Isng
as the lower caste man geéts the «ame
opportunity and {reatment, he will not
consider Mr. Reddy to be of 3 h'gh caste.
So, 1 would request the hon, Member that
he should witheraw this Bill. 1 think that
the idea behind the Bill has been ampy
met by the discussien in this House so
that we all here, Hindus, Mustim , Sikhs,
upper castes, lower castes, Scheduled Cas-
tes, Scheduled Tribes, all think ourselves
as Indians and see to it, the upper castes
musy see to il that the lower casteg are
not discriminated against. The upper -as-
tes shou d gee to it that members of any
minority commanity or any religions com-
munity are got di criminated against, When
thig thing happens, all these things will be-
com: negligible and will not be taken joto
coasideration.

With these words, Sir, 1 would request
the Hon, Mover of thig Bill tbat he should
withdraw it. But I think that he has done
» yeoman's service by bringing forth this
Bill as & result of which the attention of
the Government and ounrselves is drawn
to the fundamental fact that this country
has got 10 get rid of caste system or
bused on these religious considerations.

T hope, Sir, that he will accede to my
request and withdraw thp Bill, 'Thank
you. - )
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THE VICE-CHAIRMAN {(SHRI SAN-
TOSH KUMAR SAHU), Furthe; discits-
sion on thig Bi'l will be continued on the
next day allotted for the Private Mem-
bers' Bills. Now papers to be Iaid by the
Finance Minister, Shyi Poojari.

PAPERS LAID ON THE TABLE-—conéd.
Natification of the Minlstry of Finapce
(Depariment of Revenue)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA.
RDHAN PGOJARI), Sir, I beg to lay on
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the Table, under section 159 of the Cus-
tomsg Act, 1962, a copy each (in English
and Hindi) of the following Noiifications
of the Ministry of Finaoce (Deparimeny of
Revenue), together with an Explanziory
Memorapdum thereon.

() Notification No. 258/86-Customs,
dated the 25th  April, 1936, exempting
crude pa'm kernel oil when imported for
the manufacture of fatty alcohols from
basic customns duty in excess of 30 per
cept ad valorem [Placed in  Library.
Ses No. LT-2565-A[86].

(i} Notification No. 259/26-Customs,
dated the 25th April, 1986, cxempting
crude palm kernel ol from the whole of
the suxiliary duty. [Placed in Library.
See No. LT-2565-A}86],

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU). The House
steuds adjourned tilt 11 A.M. on Monday,
the 28th April, 1986,

The House then adjourned at
one minute past Gve of the clock,
tilt eleven of the clock, on Mon-
day, tue 28th April, 1986,



